BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

1A 199 of 2019 in
C.P. (I.B) No.7/NCLT/AHM/2018

Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER (JUDICIAL)
Hon’ble Mr. PRASANTA KUMAR MOHANTY, MEMBER (TECHNICAL)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 03.09.2019

Name of the Company: C A Sunit Jagdishchandra Shah, RP for
Neeru Cotton Pvt. Ltd.

V/s.
Neeru Cotton Pvt. Ltd. through its
Suspended Management & Anr.

Section of the Companies Act:  Section 33(1) & 33 (2) of the Insolvency and
Bankruptcy Code
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ORDER

The Parties are represented through their respective Learned Counsel(s).

The present IA, i.e. IA 199 of 2019, is filed under Section 33(1) & 33(2) of the
Insolvency & Bankruptcy Code, 2016, for liquidation of the Corporate Debtor
company. The Ld. Counsel appearing for the Suspended Management fairly
concedes that they are having no objection if an order of Liquidation for the
Corporate Debtor company is passed.

Heard the counsels for the parties in respect of the present application.

The present [A, i.e. IA 199 of 2019 is allowed. Accordingly, stands disposed of.

S

The order in detailhrecorded separately.

(PRASANTA KUMAR/MOHANTY) (HARTHAR PRAKAé‘QC’HATURVEDI)

MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Dated this the 3rd day of September, 2019.




BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

IA No.199 of 20109
1N
CP (IB) No.7/7/NCLT/AHM/2018

In the matter of:

Mr.Sunit Jagdishchandra Shah

Resolution Professional of

Neeru Cotton Private Limited
1719, Dhobi Ni Khadki
Kapadiwad

O/s. Raipur Gate
Ahmedabad-380 001 ...Applicant

Versus

Neeru Cotton Private Limited
Through its Suspended Management ... Respondent No. 1

And

Committee of Creditors of
Neeru Cotton Private Limited ... Respondent No.2

Order delivered on 3rd September, 2019,

Coram: Hon’ble Mr. Harihar Prakash Chaturvedi, Member (J)

And

Hon’ble Mr. Prasanta Kumar Mohanty, Member (T)

1) The present application is filed by the Resolution

Protessional, Mr.Sunit Jagdishchandra Shah, under Section
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33(1) & 33(2) of the Insolvency & Bankruptcy Code, 2016

(hereinafter referred to as [ & B Code) with following prayers;

(a)

To pass an order for liquidation of Corporate
Debtor M/s.Neeru Cotton Private Limited

under Section 33(1) & 33(2) of the Insolvency
& Bankruptcy Code, 201 6; and

(b) To appoiht Mr. Sunit Jagdishchandra Shah
as the “Liquidator” o f M/s. Neeru Cotton

Private Limited as resolved by the Committee

of Creditors in its Fifth Meeting held on
04.02.20109.

2) The applicant-RP in support of the above prayer has

stated that this Adjudicating Authority, on the basis of
petition filed by Indiabulls Housing Finance Ltd.
(Financial Creditor) under Section 7 of the Insolvency &

Bankruptcy Code, has admitted the petition and

commenced the Corporate Insolvency Resolution Process

3) The CoC in its 5tn meeting dated 04.02.2019 has




application and perused the

documents annexed

therewith. The grounds seeking liquidation are described

in the minutes of meeting of the Committee of Creditors

dated 04.02.2019, at page no.51. Therefore, we are of the

considered view that liquidation can be passed in respect
of M/s. Neeru Cotton Private Limited-Corporate Debtor.

Therefore, such resolution has been passed by the CoC

with its 100% voting by recommending for liquidation of

the Corporate Debtor company, because no resolution

plan was received.
O) Hence, this Adjudicating Authority, in exercise of power

conterred to it under Section 33(2) read with 33(1) (i) pass

an order for liquidation of the Corporate Debtor M/s.

Neeru Cotton Pvt. Ltd., in the manner as laid down in

Chapter III (Liquidation process of I & B Code).
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6) Itis hereby further declared that the order of Moratorium

7) It is further declared as per Section 34(2) & (3) of the I &

B Code,

(2) On the appointment of a liquidator under this
section, all powers of the board of directors, key

8) This Adjudicating Authority hereby further appoints the

Resolution Professional Mr.Sunit Jagdishchandra Shah as
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‘Liquidator’ under section 34(1) of the Code. The

Liquidator shall cause public announcement to this effect

the Corporate Debtor company, M/s. Neeru Cotton

Private, has gone into Liquidation.

9) The Liquidator shall send intimation to the Registrar of

Companies (RoC)

subject to direction(s) that may be issued time to time by

this Adjudicating Authority.

11) With the above observations /directions IA No.199 of 2019

1s allowed and stands disposed of.

(PRASANTA KUMARMOHANTY) (HARIHAR PRAKAS;}QATUR;EBI-}
MEMBER (TECHNICAL)

MEMBER (JUDICIAL)




